pASIS

FORM mo. -4

4 See Rule (72)
THE CENTRAL EDMINISTRATIVE TRIBUNAL

- CUTTACK BENCH
OROER SHEET
O'ﬁ' g 220 \_ Application No,--«- qu ........... of 2002
Applicant (8., » \H'%\ GdI@s...............Rospondent (5. mwwm. 0L Podaastoa...

Advocate for Applicant (s)...J\Y... ..-.K\.'.P.C‘.\J.M.‘...........Advocate foriRespomdont (8)..iiiciiisiine T tareos

IN

NGTES OF THE BEGISTRY } RDEMRS OF THE TRIBUNAL

¢
¥ 2 e alanaee
Ke‘&ﬁ?’é:&ﬁﬁ’zﬁigmﬁ piease.

for
ML Yee o) Ao ‘
' \Nv‘rM ) L. L»J 1,ORDER DATED 22-05-2002.
.. %;v\\{ : In @ disciplinary proceedings,pmélty i
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Q,_O was imposed on the Applicant,It was ordered for

P

recovery of ks, 6,000/~ from the Applicant in the

said pisciplinary Proceedings,As against the said

i ; DN 7ige! -
o order of punishment,the Applicant has preferred an

I

appeal,under Annexure-3,dated 18.5,2002.The said
.ﬁA"-‘VQ, appeal has not yet been disposed of, In thé said

premis‘es,having heard the counsel for the

Applicant and Mr.A.K.BOse,learned senior standing

‘1/715\)2/ counsel for the Respondents(on whom a copy of this

original Application has been served),this Original

=
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Application

is disposed oOf,

with a direction to the Respondents(®mspecially

Respondent No,2) to dispose of the appeal of the

at the a‘dmissionm'!'age.v

Applicant within a period of six months from the

I
date of receipt of a copy of this order. _Respondents

are further directed not to effect recovery from the #

Applicant,till disposal of the appeal,under

Annexure-3,

dated 18. 5, 2002.

with the aforesaid opbservations and

directions,this OA is disposed of,No costs,

KNM/CM.

ORDER NO, 2,

DATED 22-5-200 2.

Send copies of the order dated 22-5-2002

to the Respondents,alcngwith copies of the Original

AppliCation, at the cost of the Applicant on 'wrxoé.e

behal f Mr.Padhi,undertakes to fumish the required

postages for transfiission of copies of the order

dt.22.5.2002 alongwith OA,by Regd.Post with Ap

to the Respondents, by 24-5-2002,

Free copies of this order dt, 22-5-2002

be also given to the Adwcate for the Applicant

and My, Bose,learned SsSC appearing for the

Respondents,
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